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जिद्यतु मतं्रालय 

(कें द्रीय जिद्यतु प्राजधकरण) 

आदेि 

नई ददल्ली, 23      , 2020 

फा.स.ं CEA-PS-11-21(21)/2/2020-PSPA-I Division.—जबदक मैससस        -                      , 

आिेदक, जजसका पंजीकृत कायासलय   /105,            ,          में ह,ै न ेपारेषण योजना ‘‘               

   -                                         ” के तहत जबजली की तारें जबछान े के जलए जिदु्यत अजधजनयम, 

2003 की धारा 164 के अंतगसत प्राजधकृत करने हतेु आिेदन दकया ह।ै पारेषण योजना के अंतगसत जनम्नजलजखत कायस हैं:   

I.         (    ) -         /   765        /         

II.         (    ) -         /   765        /                       (    ) और          765 

    .    (765             - 4   ) 

III.                         -      765        /                                          1x240 

                           (1x240                    -4   , 765               - 4 

  ) 

और जबदक, के.जि.प्रा., जिदु्यत मंत्रालय, भारत सरकार न े अपन े पत्र सं. CEA-PS-11-16(14)/4/2019-

PSPA-I Division ददनांक 08.04.2019 के द्वारा पारेषण योजना ‘‘                  -                        

                 ” के अतंगसत जनम्नजलजखत ओिरहडे लाइन के जलए मैससस        -                       को 

जिदु्यत अजधजनयम की धारा 68(1) के अतंगसत पूिस अनुमोदन प्रदान दकया था:   

         (    ) -         /   765        /         
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और अब आिेदक ने जिदु्यत अजधजनयम, 2003 की धारा 164 के अंतगसत पारेषण योजना ‘‘               

   -                                         ” के तहत जिदु्यत लाइन जबछान ेके जलए उसे िे सभी िजियां प्रदान 

करने का अनरुोध दकया ह,ै जो टेलीग्राफ के प्रयोजन के जलए सरकार द्वारा स्ट्थाजपत टेलीग्राफ लाइनों और खंबों या उनके 

रख-रखाि के जलए या स्ट्थाजपत होन ेिाली टेलीग्राफ लाइनों और खंबों या उनके रख-रखाि के जलए भारतीय टेलीग्राफ 

अजधजनयम, 1885 के अंतगसत टेलीग्राफ प्राजधकरण के पास ह।ै  

स्ट्कीम के अंतगसत ओिरहडे लाइन जनम्नजलजखत गांिों, नगरों और िहरों से, उनके ऊपर से, उनके आस-पास से तथा 

उनके बीच से गुजरेगी:- 

गााँि तालुक जजला 

      ,      ,         ,      ,             ,                (          ), 

               ,             ,            ,       ,               ,      , 

             ,        ,             ,                ,     ,                , 

            

   

      

 

          

          ,         (             ),           ,            ,                          

      ,       ,      ,        ,       ,        ,               ,        ,    

       ,          ,         ,              ,      ,          (              ), 

         ,                  ,              ,          (        ),     ,     ,         

   ,               ,                ,             (           ),              

  ,          ,              ,          (              ),             ,       , 

      ,             ,         ,       ,        ,        ,         ,       , 

            ,              ,        

               

            ,         ,        (    ),               ,             , 

             ,             ,            ,     ,        ,                , 

             ,                ,               ,                ,           

    ,             ,          ,              ,              ,              , 

      ,         ,       ,            ,       ,      ,        ,        ,        , 

      ,            ,      ,     ,             ,              ,           , 

         ,              ,             ,               ,       ,     ,       , 

              ,       ,   ,              ,             (              ), 

      ,    ,       ,         ,     ,       ,             ,            ,          

   ,              ,         ,            ,      ,            ,      ,        , 

            ,           ,          ,            ,      ,        ,            , 

      ,           ,       ,    ,       ,                ,       ,       , 

      ,                 ,     ,       ,     ,            ,            ,        

    ,           ,       ,             ,              ,              ,        

     ,           ,               ,             ,        ,        ,      , 

            ,              ,               ,           ,             ,         

     ,           ,            ,        ,                   ,           , 

             ,            ,         ,            ,          ,            , 

              ,             ,        ,              ,           ,        ,       

      ,      ,                 ,          ,       ,           ,          

    ,            ,       ,        ,       ,      ,        ,       ,      ,      

     ,            ,               ,              

                

     ,      ,       ,        ,              ,     ,          ,              , 

     ,     ,               ,        ,             ,                    , 
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मैससस        -                       न ेउपरोक् त योजना के जलए जिदु्यत अजधजनयम, 2003 की धारा 164 

के अतंगसत प्राजधकार प्राप्त करने की जिदु्यत मंत्रालय की प्रदक्रया पूणस कर ली है । अब, सािधानीपूिसक जिचार करन े के 

पश्चात, कें द्रीय जिदु्यत प्राजधकरण, जिदु्यत मंत्रालय, भारत सरकार, मैससस        -                       को उपरोि 

ओिरहडे लाइन को लगाने के जलए िे सभी िजियां जनम्नजलजखत जनबंधनों एिं ितों के साथ प्रदान करता है, जो टेलीग्राफ 

के उदे्दश्य के जलए सरकार द्वारा स्ट्थाजपत टेलीग्राफ लाइनों और खंबों या उनके रख-रखाि के जलए या स्ट्थाजपत होन ेिाली 

टेलीग्राफ लाइनों और खंबों या उनके रख-रखाि के जलए भारतीय टेलीग्राफ अजधजनयम, 1885 के अंतगसत टेलीग्राफ 

प्राजधकरण के पास ह ै-   

(i) यह अनुमोदन 25 िषों के जलए प्रदान दकया जाता ह।ै  

(ii) आिेदक को प्रस्ट्ताजित लाइनों की स्ट्थापना से पूिस संबंजधत प्राजधकाररयों अथासत् स्ट्थानीय जनकायों, रेलिे, 

राष्ट्रीय राजमागस, राज्य राजमागस आदद की सहमजत प्राप्त करनी होगी। 

(iii) आिेदक को जिदु्यत अजधजनयम, 2003 के तहत समुजचत आयोग के द्वारा तैयार दकए गए पारेषण, ओ एडं 

एम, ओपन एक्सेस आदद के जिजनयमों/संजहताओं का पालन करना होगा।  

           ,               ,              ,            ,     ,          

         ,               ,          ,        (      ),                   ,         
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             ,              ,             ,              

            

          ,      ,       ,           ,       ,      ,       ,        ,       , 

      ,        ,       ,      ,               ,            ,              , 

         ,       ,     ,       ,           ,              ,          ,        

              ,              ,               ,             ,            , 

           ,             ,              ,           ,             

            

                ,                 ,      ,           ,                 , 

           ,      ,          ,      ,      ,                   ,      , 

      ,         ,             ,         ,         ,       ,             ,      

    ,      ,                ,            ,       ,        ,         ,     
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           ,             ,           ,             ,          ,              , 

          ,               ,               ,          ,         ,           , 

           ,             ,           ,           ,              ,           , 

            ,            ,              ,                ,               , 

           ,              ,              ,                 ,           ,        
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        ,       ,       ,      ,       ,      ,       ,       ,      ,         , 

       ,      ,       ,        ,      ,       ,        ,    2         ,    

1         ,    447      (  ),    1         ,    3         ,     ,         

    ,          ,       ,      ,         ,          ,                ,      

    ,     ,     ,       ,      ,        ,      ,             
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(iv) आिेदक को ‘‘                  -                                         ’’ पारेषण 

योजना के तहत जबजली की तारें जबछाने का उत्तरदाजयत्ि सौंपा गया ह।ै जनमासण कायों का ब्यौरा ददनांक  

23      - 29      , 2019 के भारत के राजपत्र में प्रकाजित ह।ै 

(v) आिेदक संबंजधत कें द्र सरकार के जिदु्यत जनरीक्षक/मुख्य जिदु्यत जनरीक्षक के अनुमोदन के पश्चात ही लाइनों 

का प्रचालन करेगा।  

(vi) यह अनुमोदन आिेदक द्वारा जिदु्यत अजधजनयम, 2003 के प्रािधानों और उसके तहत बनाए गए जनयमों 

की अपेक्षाओं का अनुपालन दकए जाने के अध्यधीन ह।ै  

(vii) मैससस        -                       को जिदु्यत जनरीक्षण के समय जिमानन एिं रक्षा प्राजधकरणों 

इत्यादद, से अपेजक्षत अनुमजत को प्राप्त करन ेके बाद, इसे कें द्रीय जिदु्यत प्राजधकरण को जिदु्यत जनरीक्षण के 

समय प्रस्ट्तुत करना होगा।    

पी. सी. कुरील, सजचि 

[जिज्ञापन-III/4/असा./194/2020-21] 

 

MINISTRY OF POWER 

(CENTRAL ELECTRICITY AUTHORITY) 

ORDER 

New Delhi, the 23rd July, 2020 

F. No. CEA-PS-11-21(21)/2/2020-PSPA-I Division.—Whereas, M/s. Bikaner Khetri Transmission 

Limited (BKTL), the applicant with its Registered office at C-105, Adani House, Anand Niketan, New 

Delhi-110021 has applied for authorization under Section 164 of the Electricity Act, 2003 for laying of 

electric line under the transmission scheme “Establishment of Transmission System associated with LTA 

applications from Rajasthan SEZ-Part-D” with the following scope of work: 

S.No. Name of the Transmission Element Capacity/length 

1. Bikaner(PG)-Khetri S/s 765 kV D/c line 239.18 km 

2. 765 kV bays at Bikaner(PG) & Khetri for Bikaner(PG)-

Khetri S/s 765 kV D/c line  

765 kV line bays-4 nos. 

3. 1x240 MVAr switchable line reactor for each circuit at each 

end of Bikaner(PG)-Khetri S/s 765 kV D/c line along with 

reactor bays 

1x240 MVAr line reactor-4 no. 

765 kV reactor bays-4 no. 

 

And whereas CEA, Ministry of Power, Government of India vide its letter No. CEA-PS-11-

16(14)/4/2019-PSPA-I Division dated 08.04.2019 had granted prior approval under section 68 (1) of the 

Electricity Act, 2003 to M/s Bikaner Khetri Transmission Limited (BKTL) for the following overhead line 

covered under the transmission scheme “Establishment of Transmission System associated with LTA 

applications from Rajasthan SEZ-Part-D”:  

 Bikaner(PG)-Khetri S/s 765 kV D/c line 

And now the applicant has requested to confer upon him, all the powers under section 164 of the 

Electricity Act, 2003, which the telegraph authority possess under the Indian Telegraph Act, 1885 with 

respect to the placing of telegraph lines and posts for the purpose of a telegraph established or maintained 

by Government or to be so established or maintained for laying of electric lines under the transmission 

scheme “Establishment of Transmission System associated with LTA applications from Rajasthan SEZ-

Part-D” 

The overhead line covered under the above scheme will pass through, over, around and between 

the following villages, towns and cities: 
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VILLAGES TALUKAS DISTRICT 

Tatija, Pavta, Jasrapura, Devta, Devta ka Bas, Jodhiji ki Dhani 

(Govardhanpura), Malesiya ki Dhani, Jita ki Dhani, Badha ki Dhani, 

Thicholi, Thicholi ki Dhani, Manota, Manota ki Dhani, Sunarli, Shri 

Sardarpura, Khojiyon ki Dhani, Loyal, Sunarli ki Dhani, Kanala Johra 

Khetri Jhunjhunu 

Ghardana Khurd, Rajpura (Hemraj ka Bas), Ghardana Kalan, Jita ka Bas, 

Silarpuri 
Buhana Jhunjhunu 

Kithana, Joriya, Khudot, Gadanian, Jhanjhot, Sultana, Shersingh ki Dhani, 

Padampura, Shri Amarpura, Kishorpura, Shyampura, Keharpura Kalan, 

Matana, Kishanpura (Maliyon ki Dhani), Malumpura, Malumpura ki 

Dhani, KeharpuraKhurd, Mohanpura (Bhamarwasi), Sari, Bari, Sari ka 

Bas, Khatiyon ki Dhani, Ardawata ki Dhani, Jodha ka Bas (Nari ka Bas), 

Narikhetri R S, Iktawarpura, KanwarpuraKhurd, Vijaypura (Maliyon ki 

Dhani), Brans ki Dhani, Khudana, Narnond, Dhirawali Dhani, Maligaon, 

Kayamsar, Shiypura, Bamanwas, Lodipura, Bhukana, Milo ki Dhani, 

Holana Johra, Chirasan 

Chirawa Jhunjhunu 

Dhahar ki Dhani, Islampur, Ratanshahr (Mahakhar), Stationwali Dhani, 

Nimwali Dhani, Parmawali Dhani, Jesu ki Dhani, Ojawali Dhani, Bagar, 

Jaipahari, Baniyanwali Dhani, Rekhawali Dhani, Khatiyanwali Dhani, 

Nimrawali Dhani, Jiwaram ki Dhani, Piplawali Dhani, Ashawali Dhani, 

Kasimpura, Tibra ki Dhani, Kalera ki Dhani, Vasoda ki Dhani, Lalpur, 

Hanutpura, Sonasar, Pipal ka Bas, Dhandhuri, Ladusar, Chainpura, 

Hansasari, Charanwasi, Hansasar, Jit ki Dhani, Kharkhari, Luna, Kaleran 

ka Bas, Bhairji ki Dhani, Hamiri Khurd, Gopalpura, Hamiri ki Dhani, 

Jisukh ka Bas, Khatikon ki Dhani, Budana, Soti, Desusar, Sadaram ki 

Dhani, Charanwas, Math, Bhurasar ka Bas, Jiwa ka Bas (Hamirwas Rijani), 

Rijani, Nand, Churela, Daulatpura, Lutu, Kolinda, Bhimsariya Bas, Luna 

ka Bas, Siriyasar Bas, Siriyasar Khurd, Shyampura, Puniyanka Bas, Diloi, 

Tiloka Bas, Birmi, Hamirwas, Kolindka Bas, Bhutiya Bas, Himmatpura, 

Suronka Bas, Chandwa, Khidarsar, Balaka Bas, Puriya, Puriya Bas, 

Kabirsar, Tain, Patoda, Devaram ki Dhani, Bhikansar, Mahansar, Paharsar, 

Kulriyan ki Dhani, Shesu, Dulchas, Bisau, Bhamu ka Bas, Guga ka Bas, 

Mahansar RS, Bancha ki Bhar, Pilani, Kaswana Johra, Hinwana Johra, 

Punrani Johra, Bhujana Johra, Chilawali Bhar, Baluram ka Bas, Vidhana 

Johra, Kali Bhar, Lamdi Bhar, Shekhsar, Gurana Johra, Durgana Johra, 

Ramdasiya Johra, Harjana Johra, Miana Johra, Jhariwala Johra, Gharwa 

Johra, Chaitana Johra, Bhoja Bhar, Gurumukhsingh Ki Dhani, Nand Ka 

Bas, Panghrali Johri, Kalyan Johra, Pratappura,  Ratanshahr R S, Bisau  R 

S, Lekhu ka Bas, Tyamkonwali Bhar, Diloi ka Bas, Brindavan, Brahmanon 

ki Dhani, Bharunda Khurd, Chinchorli, Murot ka Bas, Murot, Kali Pahari 

ka Bas, Kali Pahari, Samaspura, Khajpur Naya, Lotasan ki Dhani, Khajpur 

ka Bas, Khajpur, Jhunjhunun, Bhurasar, Nayasar, Marigsar, Binjigarh, 

Shekhsar, SatonJohra, Modiya Pahar, Maliya ki Dhani, Khajpur RS 

Jhunjhunu Jhunjhunu 

Ramgarh, Bairas, Sahnusar, Gudarwas, Nimma ki Dhani, Dhakas, Dedhi 

Dhani, Kharetan ki Dhani, Nethwa, Palas, Puniya ki Dhani, Goplano, 

Muktano Johra, Ramgarh Shekhawati R S, Udano Johra, Malvan Ki Dhani, 

Khetlano Johra, Palano Johra, Babla, Gangapura 

Fatehpur Sikar 

Untwaliya, Pannesingh ki Dhani, Hanwantpura, Ratannagar (Thelasar), 

Dhani Dungarsinghpura, Lalpura Dhani, Shivpura, Depalsar, Meghsar, 

Sahnali Bari, Sahnali Chhoti, Juwaharpura, Suratpura, Molisar Bara, Satra, 

Chhajusar, Rapuriyo, Jasasar, Dhirasar Shekhawatan, Dhirasar Charnan, 

Karnana Johri, Kholon ka Dhora, Jaspalaniyan Johri, Khatiwalo Dhora, 

Udhyani Johri, Makrinathnagar R S, Molisar Chhota, Juwaharpura R S , 

Churu Churu 
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Jalpana Johra, Kalani Johri , Madali Johra, Rajani Johra , Hadmanji Bhar, 

Dayano Johra, Chilka Bhar, Buchlano Johra, Khichlano Johra, Depalsar R 

S, Dastana Johra 

Hanumanpura, Shehla, Ratansara, Nimanarayan, Daudsar, Kangar, 

Gogasar, Chainpura, Malasar, Melusar, Chhotriya, Hansasar, Hamusar, 

Bhanuda Vidawtan, Bada ki Dhani, Thamra ki Dhani, Karai Dhora, 

Bainsatal Dhora, Pabusar, Nimana Dhora, Faitut ka Dhora, Aguna Dhora, 

Pabuji Maharaj ka Dhora, Dangrana Johri, Motaria Johri, Bhirana Johri, 

Marana Johri , Ithana Johri, Gogana Johri, Birmana Johri, Jhandi Dohra, 

Udwali Johri 

Ratangarh Churu 

Krishnaram ki Dhani, Gopalram ki Dhani, Kalthala, Patlisar Bara, Patlisar 

Purohitan, Patlisar Chhota, Singri, Dhani Degan, Asasar, Arala, Bara 

Patlisar Ki Dhani, Degan, Ruplisar, Gomal Dhora, Budhe ka Dhora, 

Khileriyan, Anandwasi, Mangasar, Dorano Johra, Shila Dhora, Asalsar, 

Nokdarano Johra, Khola ki Dol, Ajitsar, Dhan Dhora, Asurdiya, Bara 

Patlisar ka Dhora, Sadhu ka Dhora, Bhadasar ka Dhora 

Sardarshahar Churu 

Bediwala Dhora, Harchand ki Dhani, Chainet Dhora, Nathwana Johra, 

Khatiwala Dhora, Bhutia Dhora, Jokhana Johra, Chaywala Dhora, 

Khasanla Dhora, Chobaria Dhora, Nimbu Tonk, Chaudali ka Dhora, 

Kalathal Dhora, Samadriwala Dhora, Mewatoki Dhora, Jhuri Dhora, 

Toliyasar, Charala Dhora, Gogana Johra, Pipliya Talav, Dunga Dhora, 

Jokhani Dhora, Pipaliya Johra, Aliya Dhora, Sitana Johra, Basi ka Dhora, 

Vikisna Johra, Iradi Toka Dhora, Ganganiya Johra, Dumala Dhora, 

Suwaliya Dhora, Irnawala Dhora, Surjaram ki Dhani, Sarno Johra, Karnanu 

Johra, Bhuniya Johra, Suler ka Dhora 

Shri 

Dungargarh 
Bikaner 

Anandpura, Rajeran, Ruperan, Hemran, Shoreran, Aseran, Bhojeran, 

Dhirera, Karnisar, Molanian, Katriasar, Ladera, Malasar, Dandusar, 

Jamsar, Jalalsar, Khichiyan, Chak 2 K H M, Chak 1 JMD, Chak 447 R D 

(L), Chak 1 K H M, Chak 3 J M D, Khara, Balchuro Dhora, Jagdevwala, 

Daudsar, Lalsar, Akariyala, Udana Jora, Siraniwala Dhora, Tikha Dhora, 

Kharra, Bandhan, Husangsar, Gersar, Panpalsar, Bamblu, Jamsar R S 

Bikaner Bikaner 

 

M/s. Bikaner Khetri Transmission Limited (BKTL) has complied with the MoP’s procedure for 

obtaining the authorization under section 164 of Electricity Act, 2003 for the above scheme. Now, after careful 

consideration, Central Electricity Authority, Ministry of Power, Government of India, under section 164 of the 

Electricity Act, 2003, confers all the powers to M/s Bikaner Khetri Transmission Limited (BKTL) for laying 

above overhead line, which telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to 

placing of telegraph lines and posts for the purposes of a telegraph established or maintained, by Government 

or to be established or maintained subject to following terms and conditions for installing the above mentioned 

transmission line, namely: 

(i) The approval is granted for 25 years; 

(ii) The Applicant shall have to seek the consent of the concerned authorities i.e. local bodies, 

Railways, National Highways, State Highways etc. before erection of proposed lines; 

(iii) The Applicant shall have to follow regulations/codes of the Appropriate Commission 

regarding transmission, O&M, open access, etc., framed under Electricity Act, 2003. 

(iv) The Applicant has been entrusted with the responsibility for laying of overhead line under 

the transmission scheme “Establishment of Transmission System associated with LTA 

applications from Rajasthan SEZ-Part-D”. The details of the works were published in the 

Gazette of India dated Nov 23- Nov 29, 2019. 

(v) The Applicant shall operate the lines after approval of Electrical Inspector / Chief Electrical 

Inspector of Central Government; 



[भाग III—खण् ड 4] भारत का राजपत्र : असाधारण  7 

(vi) The approval is subject to compliance of the requirement of the provisions of the Electricity 

Act, 2003 and the rules made there under by the applicant. 

(vii) M/s Bikaner Khetri Transmission Limited (BKTL) shall have to submit the requisite 

clearances to Central Electricity Authority after obtaining the same from concerned 

authorities like Civil Aviation, Defence etc., at the time of Electrical Inspection. 

P. C. KUREEL, Secy. 

[ADVT.-III/4/Exty./194/2020-21] 
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